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I THE CENTRAL EXC~SE TARIFF ACT, 1985 
). 

1 J 

, No. 5 OF' 1986 

An Act to probide for tatiff for Central duties of excise. . 

BE it enacted by Parliament in the Thirty-sixth Year of the Republic .. 

of India as fdlows: - 
A - 

1. (1) This Act may be called the Central Excise Tariff Act, 1885. Short 
title. 

(2) It' extends to the whole of India. extent and 
cornmeace 

(3) It shall come into fmce on such datei as the Central Government 
ment. 

may, by notificatior, in the Official Gazette, appoint. 
Y 

2. The rates at whicli duties of excise shall be levied under tfie Central DuJi@S 
speci8@& 

1 of194L Excises, and Sdlt Act, 1944 are specified in the Schedule, in $he 
Schedule 

1 b be 
I levied. 
1 9. ( I )  Where, in respect ?of any goods, the Central Government fa 
j gsncy 
I satisfied that the duty leviable thereon under section 3 of the Central , 

1.1 f 4 .  Excises and Salt Act, 1944 should.be i;&creased,and that circumstances 
I Goternment exist which render it necessary to take immediate action, the Central to 

~ o v e r n k d n t  may, by nAtification in the Official Gazette, dirgct an duty 
of 

amendment of the Schedule to be made so as to substitute for the rate ,,ha. 
of du'tjr specified in the Schedule in respect of such goods,- . . 

(a )  in a case where the rate of duty as specjfied in the Schedule 

as , ia <. force irpmediately before the issue of such notification is nil, 

% rate of , duty e l  not exceeding fifty per cent. ad valorem expressed 'in 
aBJ form br method; s.L A ?  , 

( b )  in any other case, a rate  of duty which shall not be more 
' than twice the rate bf duty specified in re.pect of such goods ir~ the 
$chedule as in force immediately before the issue of the said'notl- 

I-' I- 

ficatiop: , 

' 2dthr'Pehruary, 1486:' .vide Notificaton No. O.S.R. 89 (a), dated 5.2.1986, Gazette of 
India, 1986, Extraordinary, Part XI Section 3 0). f l  
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Provided that the Central Government shall 'not issue any notifica- 
tion under this sub-section for substituting the rate of duty in respect of 
any goods as specified by an. earlier notification issued ,u;nder this aub- 
section by that Government befo!re such earlier notification has beeri 
approved with or -without podificati~ns under sub-section ( 2 ) .  

Explanation.--"Form lor method", in relation to a rate of duty of ex: 
cise, means the basis, namely, valuation, weight, number, length, area, 
volume or other measure with reference to which the duty may be levied. 

,- 

(2) Every notification under sub-sectian (I) shall be laid before each 
House of Parlianient, if it is sitting, as soon as may be after the issue of 
the notification, and, if it is not sittiag, within seven days of its reL- 
assembly, and the Central Government shall seek the approval of Parlia- 
ment to the notification by a resolution moved within a period of fifteen 
days beginni'w with, the day, on which the notification is ,so laid before 
the I-Iouse of the People and if Parliameilt makes any modification in the 
notification or qirects. that the notification shtould cease to have effect; 
the notification shall thereafter have efFect only in such modified form or 
be of no effect, as the case may be, but without prejudice to the validity 
of anything pxeviou~ly done thereunder.. 

(3) For the removal of doubts, i t  is hereby declared that any notifica- 
tion issued under sub-sedtion (1 ) , ir~cluding any such notificatibn approv- 
ed or modified under sub-section (2 ) ,  may be rescinded by the Central 
Glovernment a t  any ,time by notification in the Official Gazette. 

Con%quen- 
tfal 4. (1) Tp the Central Excises and Salt Act, 1944,- 
amendments, 
of, (a) for the wdrds ""%st Schedule", $herever they occur, the 
and cons- words and figures "Schedule to the Central Excise Tariff Act, 1985" 
tructiolp of shall be substituted; 
references 
to, the - , 
First 
SchduIe * 
to, Act 1 I 

of 1944, 

(b) .  in section 2, for clause (f), the following clause @hall be 
substituted, namely: - 
' 

'(f) "manufacture" includes any process,- 
, , 

(i) ii~cidental or ,ancilla~y to the completilon of a manu- 
, , 

factui-ed product; . , , 
(ii),,which is specified in relation to any goods in the 

Section or Chapter Notes of the Schedule to the Central 
Excise Tariff Act, 1985 as amounting to manufacture, 

I 

the word "man~facturer '~ shall be constqed accordingly 
.and sl-iall~iiichzde nat only a person who employs h$ed labour 
in the production or manufacture of excisable goods, but @so 
any; person who engages ,i'n their production or manufacture an 

j ->,t . 
his "ow; account;'; , 

? .. " L 

x (GI the .First ,schedple shgll be omitted. 

(2) Any reference to the expressiop "F'irst Schedule to the Central 
Exciws and Salt Act, 1944" in any Central Act, shall, on +nd after the oi commencement of this Act, be construed as a reference to the Schedule 
to this Act. 
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i THE SCRED'ULE-EXCISE TARIFF 

I (See section 2) 

Rules for the ?nteydretntion Of this Sclteciule 
, 

I. The titlee of Sections and Chapters are provided for ease of refer- 
I ence only; for legal purposes, classification shall be determined accord- 

ing to the terms of the headings and any relative Section or Chapter 
1 #Notes and, provided such headings or Notes do not otherwise reqnire, 

, according to the provisions hereinafter contained. 
< 

2. (a) Any refere'nce in a ,heading to goods shall be taken t& include 
a reference to that 'goods incompiete or unfinished, provided that, the 
incomplete or unfinished goods have the essential character of the coin- 
plete or finished goods. It  shall also be taken to include a reference to 
that goods complete or finished (or falling to be -classified as complete 
or finished by virtue of this rule), removed unassembled. or dis- 
assembled. 

(b )  Any reference in a heading to a material or substance shall be 
taken t o  include abreference to mixtures or coinbinations of that mate- 
rial or substance with other materials or substdnces. Any reference to 
goods of a given material or substance shall be talten to include a refer- 
ence to goods consisting, wholly or,,partly of such material or substance. 
The classification of goods consisting of more than one material or subs- 
ta'dce shall be according to the principles contained in .rule , 3. > > 

3. When by application of sub-rule ( b )  of rule 2 or. for any other rea,- 
.I son, goods are, prima facie, classifiable under two or more headings, 

' claskification shall be effected as follows: 

(a)  The heading which provides the most specific description 
shall be preferred to beadings providjng a more general description, 
However, when two or more headiqgs each refer to part o ~ d y  of the 
materials or substances contained in mixed.or c6mposite goods or to 
part only of the items in a set, those Readings are to be regarc?ed 
as equally specific in relation to those goods, even if one of them 
gives a more complete or precise description of the agaods. 

( b )  Mixtures, composite gaods consisting of different materials 
or made up of different components, and goods put up in sets, 
whioh cannot be dassified by refereace to ( a ) ,  shall be classified as 
if they consisted of the material or component which' gives them their 
eswntial character, insofar as this mibrio'n 'is apblicable. 

(c) When goods cannot be classified by reference to (a) or ( b ) ,  
they shall be classified under the he~ding which occurs last in the 
numerical order among those which equally merit' consideration. 

4. Goods which can'not be classified in accordance with the abwe 
rules shall be classified under the heading appropriate to the g o ~ d s  to 
which they are most akin. . 

5. For legal purposes, the classification of goods in the sub-headings of 
a heading shall be determined according to the terms of those sub-head- 
ings and any related Chapter Notes and, mutatis mutandis, to . the 
above rules, on the understanding that only sub-headings at the same 
levd are comparable. For the purpdses of this rule, the relative Sec$on 
Notes also apply, unless the coptext otherwise requires, 
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General Explamatwg Notes - 
, e 

1. Where in column (3) of this Schedule, the descript,ion of an 
article or group of articles under a heading is preceded by "-", the said 
article or group of artides shall be taken to be a sub-classification of the 
article or group ID£ articles covered by the said. heading. Where, how- 

i ever, the description of an article ot group of, articles is preceded, by, 
, 

"- ?", the said article or group of articles shall be taken to kk a sub- 
! classification of the impediately precedi,~g description of - article or grohp' 

of, articles which has "-". 
I 2. The abbreviation "%" in colu~mn. (4) of this Schedule in relation to 

the rate of duty indicates that duty on the goods to which the entry 
relates shall be charged on the basis of the value of the good$ as defined 
+in section 4 or the tariff value fixed under' sectio;n 3 of *the Ceribal 
Excises and Salt Act, 1944 (1 of 1944), the duty being equal to shch 
percentage of the value or tariff value as is indicated in that oolurnn. 

SECTION I 

ANIMAL PRODUCTS . ' 
I 
I NOTES 

.I, Any reference in this Sectibn to a particular genus or 'species 
' of a'n animal, except where the context otherwise requires, includes a 

reference to the young of that genus or species. 

2. Except where the context otherwise requires, throughout thls 
Schedule any reference to "dried" products also covers products.which 
have been dehydrated, evaporated or freeze-dried. 

CHAPTER 2 

N& / 

9 

1, This Chapter does not cover: : P 

(a) P~oducts of2the kind unfit or unshitablc for human consump- 
1 

q q ;  -- 
i 

Cb). Guts, biaddes or stomaohs of a$mals (Chapter 5) QF ani- 
. mal 650od (Chapter 5 or 30); or . .  , . . .  

. (e) Mima1 fat, ether than pig fa t  (chapter 15). 

& This Chapter covers products, which are chilled, fpozen and sal- 
ted, in brine, dried or smoked-but not otherwise prepared. 

* 

Heading - Sub- Description of goods Rate. of duty. 
No. heading 

No. 
- 2 ------ 

----A -- 
( I )  --- - (2) (3) (4) 

or.or ogo~.o? MEAT WD EDIBLE MEA-T OFPALS Nil ' , 

?---7- - - - - _  - - 
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CHASTER a ' r b  

PISH AND CRUSTACEANS, MOI,LUSCS AND OTHER AQUATTC 
INVERTEBRATES 51 : . 

NPTES 

1. This Chapter does not cover: 
I 

(a) Meat &f marine mammals (Chapter 2). 
I 1 

. , 
(b) Fish (including livers and roes thereof) or crustaceans, mol- 

luscs or other aquatic invertebrates, dead and unfit or unsuitable 
for human consum~tion by reason of either their species or their 
condition (Chapter> 5.); flours, mbals and pellets of fish or of crusta- - 
ceans, molluscs or other aquatic invertebrates, unfit for human 
consumption (Chapter 23) ; or , . ,  

- (c) Caviar or kaviar substitutes prepared from fish eggs 
(chapter 16). 

2. m i s  Chapter cbvers products, which are chilled, frozen and salted, 
. in brine, dried or smoked but not otherwise prepared dnd,cmsta'ceans, 

in shell, simply boiled in water. I 4 

Heading Sub- Description of goods e Rate of duty 
1 No, heading ' . \ j  . 

' No. \ 

1 ', 
a-- 

I 

(1) (2) ' (3) (4) 

03.01 0301.00 FISH AND CRUSTACEANS, MOLLUSCS Nil 
AND OTHER AQUAT_I$ INVERTE- e 

BRATES +I - 
-. - 

I 
- 

. . 
. . .  

, , . '  . . 

' DAIRY. PRODUCE; EDIBLE PRODUCTS OF :ANIMP~L':'ORIGIN, NOT ' , ' 

. . -ELSEWHERE SFECIFII$D OR 1NC;LUDw ; . . .  
, . . 
. . . . .  . . 

I ' .  

. NOTES . : .  ' .  . ...... 
1 

. . . .  :. . . . : . . . . . .  3 .  . . . .  
. ,.. 

. . 
. . .: % . _ 9  : 

. .  - 1.. The expression, "Milk" m@anb' fill crG&.- milk gr , partially or ' ,  

1 
. . . . . . . .  . .  . .  .. 

. . .  cdmfl&?Jy ~k,jinmed..mjW. ,:. ? .  . . . . . . . . . . . . . . .  - i s  .:c. :-; - . . . - ....;.. _ _ _ _ >  

2. PTducts obtained. b i  the :cancntkatim =bf whey and with the 
additi~lz of milk or milkfat are t o  be classified, as cheese ip heading No. 
04.03 provided that they have the three following characteristics:- 

. . .  . . 

a )  a milkfit :eontent, by k6tght of > t h e  dry matter, o f  5 per cent.. 
. 

, . ! .&T; ,y . !  . . .  . . or more; . . 

(b) a dry matter content, by weight, of at least 70 per rent. 6ut 
not exceeding 85 per ,cent.;- and * 

(c)  they are moulded or capable off being mou~lded. 

- . 3. x.n this Chapter, the exppeisibfi,: :co&aider?'.-. : $: con- . . 
" 

. . 
. . 

. . 
tainer, .whether ':or srnkll ( fo r  &iiiiP1e,, 'tip, can,' box, jar, bottle, . , . . 

bag or carton, drurii, barrei- .br <3$sterj,.'$6.si,gned . . tp hold a predeter- . . 
- . , .&, ;; "--, :f I  . ! .  . . .  . . ...... mined, qua)ltity' or nurrab@f; I i . . .  ! I _ i _  $i , IT- ... y 

.I 
. . 

8 -.. 5 

. . 
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4. Heading No. 04.04 applies;vintsr alia, to  butter-milk, curdled milk, 
cream, yogu'rt, whey, curd, and pioducts consisting of natural milk cons- 
tituents, wheth'er or not contai'ning added sugar or other sweetening 
matter or flavoured or containing added fruit  or cocoa. 

Hcading Sub- Description of goods Rate of duty 
No. heading 

No. 

(I) 
---- ---. -..- - 

04.0 t MILK AND CREAM, CONCEN- 
TRATED OR CONTAINING 

- ADDED SUGAR OR .OTHER 
SWEETENING MATTER ' 

-In or in relation to the manuhcture - .  , 
of which any rocess is ordinarily 
carried 04 wit R the aid of power : 

, , 040 I. I I - -Flavoured milk, whether sweetened Nil ' 

or not, put up in unit containers 
and ordinarily intended for sale 

, 0401.1.2 - -Skimmed milk powder, specially Nil 
prepared for feeding infants 

0401.13 - -Skimmed "milk powder, other than 
powder specially prepared for 

15% 

feeding infants, put up in unit 
containers and ordinarily intended 
for sale 

4 

0401.14 ' - -Concentrated (condensed) milk, 
whether sweetened or not, put up 

1 5 3  

in unit containers and ordinanly 
intended for sale 

o401,xg --Other Nil 

F 0401~90 -Other Nil 

04.02 BUTTER, WHETHER PASTEU-; 
. RISED OR NOT 

o p . 1 0  -In or in rdatim to the rnamfactur$ 10% - of which any process is ordinarily - 
. . &ed on ivith the aid-of pxwr 

0402.90 -Other Nil 

04-03 CHEESE, PASTEURISED OR - PROCESSED 

0403.10 -In or in relation to the manufacture 
1 .  

15% 
. of which any process is ordinarily 

carried on with the aid of power 

0403.90 -Other , 4 'Nil 

04;04 04o.+oo OTHER DAIRY PRODUCE ; EDI- Nil 
BLE PRODUCTS OF ANIMAL 
O R I G I ~ ~ ,  NOT ELSEWHERE 
SPECIFIED OR INCLUDED 
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I OR INCLUDED 

I i. This Chapter does not cover: 

(a) Edible products (other than guts, bladder? and stomachs of % 

animais, whole and pieces thereof, and animal blood, liquid or dried) ; 

(b )  Hides or skins (l"nc1uding furskins) and parings and similar 
waste of raw hides or skins; or , 

(c) Animal textile materials, other than horsehair and horsehair 
waste (Section XI). 

Heading Sub- Description of goods Rate of duty 
No. heading 

No. 

-- - - .. 
05.0s 0501 .oo PRODUCTS OF ANIMAL ORIGIN, Nil 

NOT ELSEWHERE SPECIFIED 
OR INCLUDED 

SECTION U 

VEGETABLE PRODUCTS 

MOTES 

In this Section, the expression "unit container" means a qontainer, 
, whether large or small (for Gxample _tin, can, box, jar, bottle, bag or. 

* 

I .  carton, drum,- barrel or canister), designed to hold a gredetermined 
, qua:r2tity or number. 
I 
I CHAPTER 7 . . 

EDIBLE VEGETABLES AND EOOTS AND TUBERS 

NGTES 

1. In this Chapter, the word "vegetablesv includes edible mush- 
rooms, trumes, olives, capers, marrows, pumpkins, aubergihes, sweet 
corn (Zza nrays var, micharata), fruits of the genus Capsicem 0% of the 
genus Pimenta, fennel, parsley, chervil, tarragon, cress and sweet marjo- 
ram (N!ajoruna hortensis or O?.iganurm majorana) . 

2. This Chapter covers all dried vegetables of the kinds other than:-- 

(a) sweet corn in the forms-flours, @oats, meal pellets, grains 
hulled, rolled, flaked pedled, sliced lor kibbled (&aptel: 12); 

1 
% .  5 

+ (b) flour, meal and flakes of potatoes (Chapter 11) ; 
i 1 

( c )  flour and meal of dried legutninous vegetables (Chapter 11). 

3. However, dried d.r crushed or ground. fruits of the genus Cqpsicum 
.or. of the genus Pimeqtta are excluded from this Chapter (Chapter 9). 




















































































































































































































































































































































































































































































